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Advocate 	
-.. 	
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for Applicant (s)..J....... P..d!).........for Respondent(s) 

NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

INI 

c.. ç 	 Order ut.08.03.06 
p 	cOttv 

heard Mr. P.0 Pradhan, L. Counsel for the 
(1' 	 Applicant (being associated by Mr. D.P. Mishra 

ivocate) and 'r R.C. Rath, Ld. S • Counsel for the 

JJ 	 Railways on the point of admission. In course of 

hearing, on the point of admission)Ld. Counsels 
appearing for the Applicant have filed a Memo seeking 

frni this Tribunal to withdraw this case with 
a view to 	 the Appellate Authotities. In that 

/ . 	 new :,f the mabt:r this .).A. (filed under Section 19 of 

.,4  he i9sninistro1L.­.ive Tribunal's 	t 19850is hereby 1,   
\•O, peniitted to be withdrawn and crdingly this case 

stands dismissed being withdrawn. 

Send copies of thJ ss order to the Respondents 

	

- 	along with copies of the 3.A and free copy of this 
rder be sen b to the Applicant in the address aiven LL1V  
n the O.A 

y 
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Orders of the Tribunal 
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free copies of this orccr be alsO civen 
to the Lc e Counsels appearing for tka both the 
parties. 

MéñLber (j) 

I- 


